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M.A.740/2003 in M.A. 7&1/2003
0.A.2983/2002

4.4.2003

Present:

Shri S.M.Arif,counsel for the respondents.

M.A. 74072003

On 18.11.2002, 0O.A. 2983/2002 was disposed of with

the folloang dlrectlons

“At
30

this stage when appeal is pending for last
many vears, we dispose of the present

application with a direction that respondent

No. 2,

Superintendent of Post Office will dispose

of the pending appeal preferably within four
months from the date of receipt of a certified

copy

of this order in - accordance with law.

Order is made accordingly. No costs, "

On  behalf of respondents, it is claimed that the

said order'féhou]d be recalled on the premls@ that the

. appeal -of the dDDlltht had already been deolded on 6.3.97 .

d the applicant had been informed about the same.

At  this stage, 1f that be $0, the order need not‘

be rcca]]ed except that 1L 1s c]arlfzed that Jf the appoalz

has already been de01ded 1t ‘is not to be re- de01ded M. A,

is disposed of. Abpllcant should be informed of this fact

through the counsel by the Registry.
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